[HE RAJASTHAN LAWS REPEALING ACT, 1954
(Aet No. 1 of 1954)
[ Received the assent of the President on the 10th day of February, 1954)
An Act te repeal certain Rajasthan Laws.

WHEREAS it 1s expedient that certain Rajasthan laws which are spent
ofr are covered by later laws or have otherwise become unnecessary or ceased
to be In force should be expressly repealed,

Br it enacted by the Rajasthan State Legislature as follows:—

1. Short title and commencement.—(1) This Act may be called the
Rajasthan Laws Repealing Act, 1954,

(?) It shall come into force on the date of its first publication in the
Rajasthan Gazette as an Act.

2. Interpretation.—(1) 1In this Act, unless the subject or context other-
wise requires,—

(I) the expression ‘““Covenanting State’ shall mean and include any of
the former Indian States of Alwar, Banswara, Bharatpur, Bikaner,
Bundi, Dholpwm, Dungarpur, Jaipur, Jaisalmer, Jhalawar, Jodhpur,
Karauli, Kishangarh, Kotah, Mewar, Partabgarh, shahpura, Sirobi
and Tonk;

(?) the expression “former Matsya State” shall mean the Qnited State
of Matsya established by the Covenant entered into by the Rulers
of the Convenanting States of Alwar, Bharatpur, Dholpur and
Karauyli: |

(3) the expression “former Rajasthan State’” shall mean the United
State of Rajasthan established by the Covenant entered inio by the
Rulers of the Convenanting States of Danswara, Bunoi, Dungarpur.
Jhalawar, Kishangarh, Koteh, Mewar, Partabgarh, Shihpura and
Tonk:;

(4) the expression “Rajasthan’ when used otherwise than in the expres-
sions “former Rajasthan State” and ‘““Rajasthan law’ . shall mean
the State cf Rajasthan ccmprising the territories scecified for the
time being in Pait B of the First Schedule to the Constitution cf
India; and
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(5) the expmuioﬂ “Rajasthan law” shall mean and include—

(@} as rcspeets the period on and after the seventh day of April,
1949, an Ordinance ot Act made and premulgated by the Rajpramukh
of Rajasthan, and

(3) as rﬁﬁpects the period prior to the said day,—

(/) an Ordinance made and promulgated by the Raj nramukh of the
former Rajasthan State or of the former Matsya State, and

(if) any Act, enactment, Ordinance, regulation, rule, order, resolution. noti-
Mication or bye-law made by the Ruler ¢ a competent Legislature
or other competent authority or officer of a Cuovenanting State:

Provided that such Act, enactmeni, Ordinance, regulation, rule, ¢ider, reso-
lution, notification or bye-law is intorce aud has not been expressly
repcaled on the date on which this Act comes info force

(2) ‘The nrovisions of the General Clauses Act, 1897 of the Central Legis-
lature shall mutaris mutandis applv, so fur as may be, for the nterprctation of
this Act as it applies for the interprctation of a Ceuntral Act,

3. Specific repeal of certain Rajasthan law s--~The Rajasthan  laws  men-
tioned 1 the Schedule are hereby tepealed.

4. General repeal of certain Rarasthan faws.—All Rajasthan laws, other than
those referred to 1n section 3, which are spent ¢rare ccvered by any Rajasthan
Ordinance ¢ Act mide on cor after the seventh day of April, 1949 oy have otherwise
become unincessary or ceased 1o be 1n force, are hereby  repealed to  the extent to
which they are so spent or are covered or have so become unnecessary or c¢eased to
be in force.

o. Savings. ~(I) The repeal by this Ac’ of any Rajasthan law shall not
affect any ather law 1n which the repealed Rajasthan liw has been 2pplied, in-
corporated or referred to;

and this Act shall not affect the previous operation of any Rajasthan law
hereby repealed or the validity, invalidity . effect or consequances of anyihing
already done o sutverad thersgader, oraay ripht, vl . novdees, obligation or
Liabilitv already acquired. acerusd or mcurret thereuader or any invostivation,
lﬁgﬂl pra)wmiéﬂg Of rt:n‘ledy, 21 respect thercol, or any roledse or aiiacii;lrgc ol
or from any debt, penalty obligatica, hability, claim o demand. o¢ any inde-
mnity already granted or the proof of anv past act ¢y thing;

nofr shall th=s Act aficci any principle or yule of taw or established jurisdic-
tion, formor course of plecding, practice or p:ocedure or existing usage, custcm
privilege, restncuien, exemption, office or appointment, noiwithstanding that the
same respectively may have been 1n any mannec  altirmed or recognised or
derived by, In or from any Rajasthun law hercby repealed:
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nor shall the repeal by this Act of any Rajasthan law revive or restore any
jurisdiction, office, custom, liability, right, title, privilege, restriction, exemptien,
usage, practice, procedure or other matter or thing not existing or in force on
the date on which this Act comes into force.

(2) The repeal by this Act of any Rajasthan law by which the text of any
earlier law was amended by the express omission, insertion or substitution of any
matter shall not affect the continuance ol any such amendmeant in operation at
the commencement of this Act, unless a different intention is expressly stated im

such Rajasthan law.

(3) If any Rajasthan law hereby repealed 1s expressed to have any retfos-
pective effect or operation, its repeal by this Act shall not in any way affect or
prejudiece such retrospective effect or operaticn.

(4) The repeal by this Act of any Rajasinan law shall not affect—

({) any fine, penalty, forfeiture or punist. azni incurred in respest of amy
offence committed against any Rajasthan law =0 repealed, oz

(fi) any investigation, legal proceedinz ot remedy m respect of amy such
fine, penalty, forfeiturc or pumishmer:

and any such investigation, legai procecai=y or remedy may be (nstituted,con-
tinued or enforced and any sucii {ine perzily, forfciiure or punishmeat
may be imposed as if such Rajasthan law had not been repealed.
THE SCHED{}LE
(See Section 3)

iRajasthan Laws Kepealed

I.—RAJASTHAN STAFPE

1. 'Fhe Jaipur Requisitioning of Land (Continuance of Powers) Act (Am-
endment) Qrdinance, 1949.

2. The Rajasthan (Protection of Tenants) (Amendment) Ordinance, 1949,

3. The @daipur City Municipal Act (Amendment) Ordinance, 1949.

4. The Rajasthan (Protection of Wenants) (Second Amendment) Ordinance,
1949.

5. The Udaipur City Municipal Aet (Second Amendment) Ordinance, 1949,

6. The Jodhpur Municipal Act (Amendment) Ordinance, 1949.

7. The Rajasthan Public Security (Amendment) Ordinance, 1950,

8. The Jaipur State Grants L.and Tenures Act (Amendment) Ordinancs, 193¢.

9. The Rajasthan Ordinances (Amendmcai) Act, 1958.
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The Jaipur District Boards (Amendment) Act, 1950.

The Udaipur City Municipal (Amendment) Act, 1950.

The Bikaner Municipal (Amendment) Act, 1950.

The University of Rajputana (Amendment) Act, 1950.

The University of Rajputana (Second Amendment) Act, 1950.

The Rajasthan Drugs Control Ordinance (Amendment) Act, 1950.
The Jodhpur Municipal (Amendment) Act, 1951,

The Jaiput Entertainments Tax (Amendment) Act, 1951.

The Bharatpur Compulsory Redemption of Agricultural Land (Amend-
ment) Act, 1951,

The Rajasthan Excise (Amendment) Act, 1951,

The Rajasthan Civil Courts Ordinance (Amendment) Act, 1951.
The Udaipur City Municipal (Amendment) Act, 1951,

II. FORMER RAJASTHAN STATE

The United State of Rajasthan Pro*ection of Tenants Ordinance, 1948.
The United State of Rajasthan Emplovment of Special Forces Ordinance,

1948.
The United State of Rajasthan Extension of Laws Ordinance, 1948.

The Uaited State oi Rajasthan (Covenanting States Acts) Amendment

Ordinance, 1948.
The Unaited State of Rajasthan Criminal Law Amendment Ordi-

nancce, 1948.

The United State of Rajasthan Gocendas Ordinance, 1948.

The United State of Rajasthan Khetaid Kumbhars Nata Circular (Mewar)
Repealing Ordinance, 1948.

The United State of Rajasthan Special Tribunals Ordinance, 1948.

The United State of Rajasthan Vahidation of Certain Orders (Bhim
District) Ordinance, 1948.

The United State of Rajasthan Repeal of Hali and Muzdoor Laws and

Circulars Ordinance, 1948.

The United State of Rajasthan Uda'pur City Municipal Act (Amendment)
Ordinance. (1948

The United State 0o Rajasthan Jagirdars (A bolition of Powers) Amend-
ment Ordimance, 1949,

The United State of Rajasthan Vegetable Oil  Products Prohibition of
Import and Manufacture (Amendment) Urdinance, 1949. '

The United State of Rajasthan Jagirdars (Abcliticn of Powers) Secend

Amendment Ordinance, 1949.
I11. FORMER MAYSYA STATE

Iine Matsya Premises (Requisition and Eviction) Ordinance, 1948.
The Uaniversny of Rajputana (Amendment) Ordinance, 1948.
T Musva Fssential Services (Maintenance) Amendment Ordinance,

1945
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1V. FORMER ALWAR STATE

39. The Alwar State Official S~crote Aci. 1919

40. The Alwar Statc Village nnd Small Towhs Patio) Act, 1935
41. The Restriction of Habitual Of'erders (Alwar) Act 1935
42. The Alwar State Registration of Publi. Assocations Act, 1939
43, The Essential Services Maimte apee Ordinance, 1941.

44. The Emergency Measures QGrdinance, 1942,

45. The Penalties (Enhancericii) Ordinance. 1940,

46. The Collective Fines Ordinance. 1942,

47. The Motor Vehicles Drivers Orvdinance, 19472,

48. The Special Criminal Courts Ordinance. 1947

49. The Alwar State Goondacs Act. 1946,

50. The Alwar State Bmorecncy Provisions (Contintance) Aci. 1946,
SI. The Alwar State Reguisitioned Land (Coptinuance of Powers) Act, 1946,
52. The Alwar Statc Diciurhes  Ageas At T

>3. The Alwar State Supervision of 1Ip protecicd Fropriios Ordinance, 1947,

-]

V. FORMER BANSWARA STATE

4. The Child and Unequ:| Marriae: Act, 193x,
55. The Dapa Restriction Act, 194¢.

VI. FORMER BHARATP 'R STATE

=

56. The Bharatpur State Uublic Socictics e 1947
57. The Bharatpur State Socia! Reforms Act. 1976

VII. FORMER BIKANER STATE

>8. The Bikaner Hindu Marriage Act, 192%.

59. The Bikaner Muncinal (Amendment) Ac. o928

60. The Bikaner Siate Provestion of Aia'ioriiion (Amcindment) Act, 1939,
61. 1lhe Bikaner Muaicipa! (A adneoaty Act 1940

VI, FORMER SiIND! STATH

62. TFhe Bundi Criminal Liw Auieadioe. Act 1934

63. The Penalties (Fnhancement) Ordehince, v,

64. The Motor Vekhicles (Drivers; «:rdinance. 1947

65. The Collective Fineg Ordinance. 1947

6 5. The Indiai S:andard Time (Inferpreiation of Reterence . Crdinance, 1913,
67. The Special Criminal Courts Ciepeal) Uirdinarnee, 90

68. The Cotton Cloth and Yarn (Coniricts) Qrdivance, 1914,

6. The Requisitioned Land (Conliaiae of Tuwers) Crrdinance, 19416,
70. The Emergency Provicions {(Cen¥inuance) Ordimmance 1946,

71. The Repealing Ordiniace 1946
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IX. FORMER DHOLPUR STATE

The Dholpur Goondas  Azt, 1942,

X. FORMER DUNGARPUR STATL

The Dungarpur Dapa Rules, 1939,
The Dungarpur Rasta Chaukidar Act, 1921,

XI. FORMER JAIPUR STATE

The Jaipur Laws Act, 1923,
The Jaipur Prevention of Molestation Act, 1939.

The Jaipur Official Secrets Act, 1940.

The Civie Guards Ordinance, 1940.

The Penalties Enhancement Ordinance. 1942 .

The Collective Ftnes Ordinance, 1942,

The Special Criminal Courts (Repeal) Ordinance, 1943.
The Jaipur Quillas Act, 1943.

The Cotton Cloth and Yarn (Contracts) Act, 1944,

The Repealing Ordinance, 1946.
The Jaipur Requisitioning of Land (Continuance of Powers) Act, 1947,

The Jaipur Emergency Provisions (Centinuance) Act, 1947.

The Repealing Act, 1947.

The Jaipur Tenancy (Amendment) Act, 1947.

The Jaipur Requisitioning of Land (Ccntinuance of Powers) Amcndment
Act, 1948.

The Jaipur Revenue Laws (Amendment) Act, 1948.

The University of Rajputana (Amendment) Act. 1948.

The Jaipur Requisitioning of Land (Continuance o Powers) Second Amend-
ment Act, 1948.

The Citv ot Jatpur Municipal (Amendment) Act, 1948,

The Jaipur State Grants Land Tenures (Amendment) Act, 1948.

The Jaipur Entertainments Tax (Amendment) Act, 1948

The Jampur Special Measures Ordinance, 1945,

Xll. FORMER JAISAI.MER STATE

The Emergency Provisions Continuance Oidinance, 194¢.
The Jaisalmer Imports and Exports Control Act, 1948,

Xill. FORMER JHALAWAR STATE

99. The Jbalawar Goonda Act, 1932.
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XIV., FORMER Jobia o »PATI

FThe Marwar Patta (Amendmeni) At e,

The Marwar Escheat of Property (Anr Lo by Act, 147

The Marwar Law of Pre-emption (A viineai) Aci, 1947,

The Repealing Ordinance, 1947,

The Marwar Factories {ficenting) A & 1047

The Marwar Enactments Validoiing Ao 18

The Marwar Famine (Suspensicn of Foooectmas in Courls) Act, 1948,
¥he Marwar Jagirdars Judicial Power. “bolition Act, 1948.
IThe Marwar Requisition of Toadg Ac-  )4E

The University of Rajpuizna (Marwa: Awmendment) Act, 1948.
The Marwar Adaptation of Laws Act. 1949,

The Marwar Disttict Municipal Boards (Constitation) Act, 1949,
¥he Marwar Finance (Repeal: Act. 1949,

The Marwar Goondas Act, 1949

Xv. FORMER KARAULI STATE

114. The Karauli State Social Reforms (Samajik Sudhar) Act, 1948
115> ¥he Karauli Maintenance of Public Order Act. 1947.

XVL. FORMER KISHANGAR H STATE

116. The Kishangarh Requisitioning Act, 1947

i17.
8.
119.
120.

121.

XVIl. FORMER KOTAH STATE
Nil.

XVIIL. FORMER MEWAR STATE

The Agriculturists Relief {Amendinent) Act.  1942.

Fhe Administration of Pending Gstates {Amcadment) Act, 1942.

The Mcewar Hoarding and Profiteering Prevention Act, 1944,

¥he Mewar Hoarding and Profiicc. .+ Prevertion tAmendment) Act, 1944.
¥he Mewar Prevention of Adultcralinn 4 mcadatent) Act, 1944,
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122. ¥he Proceedings of Special Commission Validating Act, 1944,
123, The Mewar Compulsory Deposits (Amendment) Act, 1945,

124. Yhe Mewar Process Fees Act, 1945,
125. The Mewar Registration of Births and Deaths (Amendment) Act, 1945,

126. Yhe Mewar Maintenance of Public Order Act, 1947.
127. The Mewar Requisitioning Act, 1947
128. ¥Yhe Udaipur City Municipal {Amendment) Act, 1947,
129. The Mewar Revenue Code (Ameandment) Act, 1948.
130. The Mewar Criminal Law Amendment Act, 1948,
XIX. FORMER PARTABGAR R STATE
Nl
XX, FORMER SHADBPURA STATE
Nil.
XX, FORMER SIROHI STATE

131. ¥Whe Sirohi Public Societies Act, 1939,

XXI1. FORMER TONK STATE

Nil.



